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OFFi:GE NOTE 	 DATE 	 ORDER 

• 	JhJ•s iP1eaion 	
28.7.95 	Mr. S. Same for the applicant. 

• 	 Oflfl .nd Withn.tjmi 	 Mr. 5. Au, Sr. C.G.S.Co for the respondents 

• 	 F. of Rs. 50!. 	 on notice* 

eposted vjde 

• 	 /131) No..$ 	 Having regard to the nature of the relief 
ted 	

sought the case of each applicant will have 

to be examined separately. Hence we refuse 

- 1 	 leave to the ,two applicants to join in a 

single application as orally prayed. Thi 

U.A. shall be treated as filed for applicant 

No. 1. The applicant No. 2 is given liberty 

to file a separate Q.A. and it will be assumed 

to have been filed on the date on which this 

• 	 application has been filed. 

In view of the interim order passed on O.A. 

138/95 which raises similar question and has 

been admitted, the instant 0.Ao is admitted. 

Is6ue ndtice to the respondents. Written 

Statement itü be filed on or before 20,9.95. 
4- 

During the pandncy of the O.A. the operation 

of the impugned orders dated 9.3.95 and 30.6. 

I 

	

	 95 is stayed. The respondents. however, will 

be at liberty to apply for variation of this 

• 	 order if so advised on giving 48 hours prior 

notice to the applicant's Advocate. Adjourned 

to 20.9.95. 

___ 	

•... 	

••.•-. 	 :.... 

P.T.O. 

/ 
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4 	 09 A. No. 141/95 	 V  

2e.7.95 	The above interim order shall, operate 

V 	 in favour of both the applicants subject 

to leave granted to bifurcate thaBe 

- 	 applications. 

L,1 2/5 " 	 t'inber 	 V 	Vice-Chairman 

trd 

a' 

V 	
2911.5 V 

 Adjrned to 3.1.1996 for fixinate of 

hearing. 

Merber 	 Vice-Chairman 

trd 

pV  4 
/ 

v( 

~5L"  
'i 	 SejAh:: 

tv  

3.4.96 	 Learned Sr.C.G.S.0 Mr S.Ali is 

present. Written statement has not 

been submitted. 

List on 14.5.96 for written 

statement and further orders. 

Me mbe'r 
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10 ECE NCtE 	 1 I\TE 	 ORDER 
I•8.....1,. ••.......,..4;.5s... .,.• 	•s S.••..•  460 0  

14-5".96 	Learned counsel Mr.B.K.Sharrna for 
the applicant. Mr.8.11 Sr.C.G.SC* 

for the respondents. 

List for hearing on 21-6-'96 . In 
the meantime respondents may submit 
written statement. 

.p 

  

im 

21-6 -'96 

.lm 

19.7.96 

;Me,nber 
IL! 

None is present. Written statement 

has not been submitted. List for hearing 

orV'I9-7-96. In the meantime respondents 

may file written statement. 

Mr 

 

4 

L - 

¶. 

Mr B.Mehta for the applicant. 

Written statement may be stthnitted 

by the respondents within 19.8.96. 

,List on 19.8.96 for hearing. 

Member 

a . 

pg 

\Ie~'x' - 
16. 8. 96 Mr. S. Sarma for the applicants. 

Mr. S.Ali,Sr. C..S.C. for th respondents. 

Written statement has not been submitted. 

Mr. Ali seeks for further time for filing written 

statement. 

List for hearing on 16.9.96. In _______the 

meantime respondents may submit written statement 

with a copy to the opposite party. 

Mer 

- 	

;e 	
- 	 I 
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0.A. 141 of 1995 	 . 

C. 	16 9 96 	Mr. S Sarma present for the applicants 

,.- 7 	 List for hearing on 10 10 1996 

17 

Methber 

trd 

10,  
• ...... 

	

10.10.96 	 Learned counsel Mr S. Sarma for the 

applicant. Mr S. Au, learned Sr. C.G.S.C. for 

the respondents. Written statement has . not been 

submitted. However, list for hearing on 28.11.96. 

Mr All may file written statement in the meantirpe. 

Membr 

- 	 nkm 	
. 

	

28.11.96 	. 	 Mr. S.Sarma for the applicant. 

Written statement has 	been 

submitted. 

List for hearing on 19.12.1996. 

Me(ler 

. 	 trd 

- 

	

30.1.97 	 This case be listed for hearing on 

10.3.97. 

• 	

. 	 • 	 . 

Member 	. 	 Vice-Chairman 
I- 

nkm 
-, - cLi, ,&ir-3 wi/ 

- 	/ 

c~è 
c-jopoJ 

	

10-3-97 	• On the request of Mr..K.Sharma 
- 	

. 	 counsel for the appl.icánt case is 

6/7 	 . 	 adjourned to 27-3-97. 

im 
2 

Melnber 	 -• 	 • 	 Vice-Chairman 

1LLil&L5. 	11(W/ 
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27 .3 .97 
	

Heard Mr S • Sarma, lea rne&'.out 

for the applicant and Mr S..ii1earne 

C.G.S.0 for the respondents at some 

length. Mr All is directed to produce 

record. Part heard. 

List on 1.4.1997 for further ax. 

hearing as first item. 

Member 
	 v2irman 

T 
/ 

pg 

30.5.97 

/ 	 - 

1pt )  CftQ- 	rX)Pi 2,6 27 I-v 2-o 2,4 	nkm 

14.5.99 

d- /L 

, At'' 

Heard the learned counsel for the parties. 

Hearing concluded. Judgment delivered in open 

court, kept in separate sheets. The application 

is disposed of. No order as to costs. 

9< ~ - 
Member 	 Vice-Chairm an 

Judgment and order dated 30.5 .97 

is modified vide order passed today 

in R.A.No.9/97. 

Member 	 Vice-Chairman 

10 



P ilu

LNTRAL AONfNI$iRRTIVETRI8UNAL 
4AHATlBENCtt :.: GIJLHATI-5, 	 - 

O.A.. 1:38/: O.A No.141/95, 0 A No 145/95 & OA.No 144/95 

1. Ms Anja1iThakuria (O.A.No138795) 	 DRTE OF DECISION 1.4.1997 

Shri Shama1Kr Das & Shri Ratan Talukdar (0 A No 14 1/95) 
Shri Ratan Talukdar (0.'A.No.145/95)T .. 

4)MsMaJuBarrnan (O.A.No144/9) 	 (PET ITI ONER(S) 
• 	- 

Mr D.K. MihFa,1Mr C.T. jamiri 
Mr B.K. Shaniand Mr B. Meht 	 ADL1OC ATE FOR THE 	- - 

PETITLONER (s) - 

VESS - 

RESPONDENT (s)' 

• 	
.- 	 - . 	 - 

Mr S Ali,Sr. CG.S.C' 	 AD/OCATE FOR THE 
RESPONDENT -  (s) 

	

4- 	
-5 	_5•__ 

THE HOW 84 MR JUST! CE D.N. BARUAH, VICE-CHAIRMAN 

THE tIEJN BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

-. 	i; Jhether aeportescf .iocaipapers mey be allowed to 	' 

ese theJudgmeflt ? 

To b re?erred fE tIe Reporter or not 

.3. Jbether teir Lorêhips wish to see the fir copor 
tThe judgment 

4. Wtiether the Judgment is to be . circulated to the other 

8ehches  
AL-

L  
iudgment delivered by Hon'ble Vice-Chairman  

J. 

- 	•- 	 .5 	
.5 - 	( 	 .\ 	

- S 	 - 

__-••_:--_ 	 c 	 --- 



Union of India, represented by the • 

Secret ary to the Government of India, 
Ministry of -  External Affairs, New: Delhi. 

Chief. Passport Officer, 

	

- 	 - • 	,•' 	 -• 	 •-•1 	 • 	 • 	• 	 •- 

Ministry of Ex 
•
ternal Affa

• irs, - 

Government of India, New Delhi - 

3 	Regional Passport Officer, pprtca 7 
Basistha Road, Guwahati ., ...Respondents 

By Advocate Mr S. Ali, Sr C G S C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL  

GUWAHATIB.c 	 •. 

• 	Original Application No.138 of 1995 

Original Application No.141 of 1995 

Original Application No.145 of 1995 

Original Application No.144 of 1995 

, 

T2' 

Date of decision This the 1st day of April 1997 

The Hon'ble Justice Shri D.N. Baruah, Vice-Chairman 

The Hon'ble Shri G.L. Sanglyine, Administrative Member 

O.A.No. 138/95 

Ms Anjali Thakuria, 
casual Worker, Regional Passport Office, Guwahati, 
Ministry of External Affairs, 
Government of India 	 .Applicant 

By Advocate Mr D.K. Mishra and Mr C.T. Jamir. 

-versus- 

Union of India, represented by the 
• Secretary to the -Government of India, 

Ministry of External Affairs, New Delhi. 

Chief Passport Officer, 
Ministry of External Affairs, 
Government of India, 
New Delhi. 

Regional Passport Officer, 
Basistha Road, Guwahati 	 .Respondents 

By Advocate :-w S. All, Sr. C.G.S.C. 

O.A.No. 14 1/95 

Shri Shyamal Kr Das 

Shri Ratan Talukdar 

Both are working as Casual Workers in the 
Office of the Regional Passport Officer, Guwahati, 
Ministry of External Affairs, Government of India 	Applicants 

By Advocate Mr B.K. Sharma and Mr B. Mehta. 

-versus- 



o ,  

/ 	2 

O.A.NO. 145/95 

• 	 Shri Ratan Talukdar, 

1/ 	
Working as Casual Worker in the 
Office of the Regional Passport Officer, Guwahati, 

• 	 Ministry of External Affairs, Government of India. 

By Advocate Mr B.K. Sharnra and Mr
, 

 S. Sarma. 

- 	 -versus- 	- 

1. Union of India, represented by the 
Secretary to the Government of india, 

. 	
Ministry of External Affairs, New Delhi. 

2., The Chief Passport Officer, 
Ministry of External Affairs, 
Government of India, New Delhi. 

3. The Regional Passport Officer, 
Basistha Road,, Guwahati. 

By Advocate Mr S. All, Sr. C.G.S-C. and 
Mr G. Sarma, Addi. -C.G.S.C. 

O.A.No. 144195 

Ms Manju Barman, 
Working as asual Worker in the 
Regional Passport Office,' Guwahati, 
Ministry of External Affairs, Government of India. 

By Advocate Mr D.K. Mishra and Mr C.T. Jamir. 

-versus- 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of External Affairs, New Delhi. 

The Chief Passport Officer, 
Ministry of External Affairs, 

• 	 Government of India, New Delhi. 

3. ,  The Regional Passport' Officer, 
Basistha Road, Guwahati. 

• 	
• 
By Advocate Mr S. Au, Sr. C.G.SC. 
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BARUAH.J. W.C. 	• 

Applicant 

Respondents 

.....Applicant 

.....Respondents 

~11 

.: 	r •- 	 - 	 • 	 • 	•fl,• b• 	t*' -. 	 •. 	 - 

All the above original applications involve common questionS 

ofiai and similar facts. 'Thierë'fordp we propose to dispose of all 

thappliCatiQnS by common judgment. 	• 	 - 

2. 	The applicantS in the- above original applications were 

appointed on various dates by the Department of !asspOrtt They 

	

• - - 	

mom 



were 	engaged 	casual labourers in the 	Regional 	Passport 	Office, 

Guwahati, 	under 	the Ministry of External 	Affairs, 	Goyernment 

.- t .  

I. 

-I 

• 
• 	 -. 
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...• 

of India. Ms Anjali ltiakuria, applicant in O.A.No.Liö/, was engagea 

on and from 12.7.1991; Shri S.K. Das, applicant in O.A.No.141/95, 

and Shri R. Talukdar, applicant in O.A.No.145/95, were engaged 

on and from 22.6.1992 and 23.6.1992 respectively; and Ms Manju 

Barman, 	applicant 	in 	O.A.No.144/95, 	was 	engaged 	on 	and 	from 

• 1.11.1991, 	and 	since 	their 	eiigagement 	they 	had 	been 	working 	as 

casual 	employees. 	They 	were 	allocated 	duties 	of 	lamination, 

verification of particulars, etc. Besides this, they were also assigned 

in 	
various 	other 	duties 	connected 	to 	the 	passport. 	On 	10.9.1993, 

• 	I the Ministry of Personnel, Public Grievances and Pension, Department 

of Personnel 	and 	Training, 	Government 	of India, 	issued 	an 	Office 

Memorandum 	No.51016/2/90-Estt(C) 	dated 	10.9.1993, 	forwarding 

a 	Scheme 	for 	grant 	of 	temporary 	status 	and 	their 	regularisation 

thereafter. 	Accordingly 	all 	the 	applicants 	were 	granted 	temporary 

status 	by 	order 	No.Pass/Gau/37/88 	dated 	10.5.1994, 	with 	effect 

from  1.9.1993, i.e. the date on which the Scheme came into force. After 

the granting of temporary status, 	the applicants continued to work 

as such. Under the said Scheme the casual workers who rendered 

continuous 	service 	for 	more 	than 	240 	days 	in 	case 	of 6 	days 	a 

week or 206 days in case of. 5 days a week, were entitled to get 

the 	temporary 	status 	and 	the 	consequential benefit 	thereof. 	After 

awarding the temporary status the applicants were given the consequen- 

•tial 	benefits 	as 	per• entitlement 	under 	the 	Scheme. 	In 	the 	said 

Scheme, the applicants or other employees of similar nature would 

• contiñuë 	to 	get 	the 	benefits 	until 	they 	were 	regularly 	absorbed. 
• 	

i••• 	•.• • 

The 	applicants, 	thereafter, 	continued 	to 	hold 	temporary 	status 
2 •. •:. 	 • 	 • 	 - 

for about two years, when, on 9 3 1995 the temporary status already 
•. 	 -• 

Aranted to the applicants by order dated 	10.5.1994 was cancelled 
4 	 -'-: -' • • 	 - 

4.. 

''as the' temporary status so granted was found to be inicontraventIon 
' 	2 	 • 	'••• 	 •- 

with the rules. Thereafter, by notice dated 30 6 1995 the authorities 

- • 

disengaged 	... 

-' 4 
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disengaged the applicants with effect from 1.8.1995. This notice 

 wasisiied giving one ñoith notice to the applicants. Hence the 

I present application. 

All these applications had been filed on different dates. 

At the time of admission this Tribunal also granted interim order 

protecting the applicants by staying the order of cancellation dated 

9.3.1995 and also notice dated 30.6.1995. The respondents have 

filed written statement in all the cases. 

The contentions of the applicants are that the applicants 

being entitled to get the temporary status the authorities granted 

temporary status on 10.5.1994 and they continued to get the benefit 

of the temporary status for about two years next and suddenly 

by order dated 9.3.1995 temporary status thus granted was cancelled 

without serving any notice. According to the applicants this was 

arbitrary 	and 	violative •of the principles of 	natural 	justice. The 

respondents, 	on 	the 	other hand, in 	their written statement have 

stated that as there was no work continuation of their employment 

was not possible. Besides, according to the respondents, the applicants 

were engaged in contravention of the rules, namely, that they 	-1 

have not been sponsored by the Employment Exchange. 

We have heard Mr B.K. Sharma, learned counsel for 

the applicants in O.A.Nos.141/95 and 145/95 and Mr D.K. Mishra 

assisted by Mr C.T. Jarnir, on behalf of the applicants in O.A. 

Nos.138/95 and 144/95. We have also heard Mr S. All, learned• 

Sr. C.G.S.C. and Mr G. .Sarma, learned Addl. C.G.S.C. on behalf 
	

MM 

of the respondents. Learned counsel for, the applicants submit before 

us that the action. .of -the respondents in cancelling the grant of 

temporary status wasarbitrary, unreasonable and in utter violation 

cif the principles- of- natural just-ic.. Learned counsel further submit 

that- the -applicattS. after- having., been granted temporary status 

were......... 

• 	 - 	 - 	 •• • 	 - 

- ---- ---- - • • 	 - 	 • 	 • 	 - 	
• 	 2 
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io 
- 	 were entitled to continue as per the rules. The order dated 10.5.1994 

/ 	 was cance1led depriving valuable rights of the applicants, that 
J. 

too,' without giving any opportunity of -hearing. The learned counsel 

• 	 for the applicants also submit that the cancellation of the temporary 

status and subsequent removal by giving notice was not reasonable. 

This order was 	passed 	on1y for an 	oblique 	purpose 	to 	Oust 	the 

applicants. Mr: S. Au, on the other hand, has supported the action 

of the respondents. He submits that a notice was given as contemplat-

ed under the Scheme. According to him notice of removal was 

- the notice which was contemplated. Besides this, Mr AU also submits 

that as stated in the written statement there was no job where 

the casual workers could be engaged. In view of the that, according 

to Mr Ali, the impugned action of the respondents was just, reason-

able and passed in accordance with the rules. 

On the rival contentions of the learned counsel for 

the parties, it is now to be seen whether the cancellation of the 

order dated 10.5.1994 by a subsequent order dated 9.3.1995 can 

sustain in law. 

We have perused the pleadings and also the impugned 

orders. It is an admitted fact that the applicants were engaged 

casual labourers and they continued to serve the department for 

more than 240. days, and as per paragraph 4(1) of Annexure-1 to 

the Scheme, casual workers serving for more than 240 days are 

entitled to be given the temporary status. We quote para 4(i). 

. 	 . 	. "Temporary status would be conferred 
on all casual labourers who-are in employment 
on the date of issue of this O.M.and who 
have rendered a continuous service of at 

	

- 	least•• one year, which means that they 
- must have been engaged. for a period of 
:at least 240 days • (206 days in the case 	. 
of offices observing 5 days week)" 

Thus para 4(i) indicates that the casual labourers who were engaged 

	

'• 	t ' 	'i' ri (1w 
on-the date of issuance of the O.M, i e 10.9.1993, and continuously 

served 

- 

- 
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served for 240 days -they would be entitled to get the status of 

temporary workers and this conferment of temporary status would 

be without reference to the creation/availability of regular Group 

'D' posts. Besides, conferment of temporary status on a casual 

labourer would not involve any change in his duties and responsibilities. 

The engagement would be on daily rated on need basis. He may 

be deployed anywhere within the recruitment unit/territorial circle 

on the basis of availability of work, and such casual labourers 

who acquire temporary status will not however, be brought on 

to the permanent establishment unless they are selected through 

regular selection process for Group 'D' posts. 

8.. 	Admittedly, the applicants were engaged prior to the 

date of issue of the O.M. dated 10.9.1993 and they had been working 

for more than 240 days. Therefore, they were entitled to get the 

benefit of temporary status. But, the order dated 10.5.1994 granting 

temporary status to the applicants was cancelled vide order dated 

9.3.1995 on the ground that their engagement was not in accardance 

with the rules. However, the order was not at all clear. What 

rules had been followed for disengaging the applicants have not 

been stated in the order itself. The records have been placed before 

us. Mr All has not been able to show us any. office note indicating 

as 	to what rules had been followed so 	far - engagement of 	the 

applicants as casual employees was concerned. The office record 

is absolutely silent in this regard. However, a stand has been taken 

in the written staterne'nt that there was paucity of work and as 

a result their temporary status had been cancelled and thereafter 

notices were issued terminating their services 

9. 	It is true i-that; :as; per :the -  Scheme itself the casual 

ç 	
? 

employees could he-- remqe&bygiving.ofle month notice, but, so 

far as cancellation of 1 temporary status is concerned there must 

be some reason, and as -.the-app1icants -wer; not -given :an opportunity 

- 	 .• 	 . 	 of....... 

I 
I 

I 
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I of 	hearing 	the 	cancellation 	of 	the 	order 	dated 	10.5.1994, 	grantiñg 
/ 

/ temporary 	status 	to 	the 	applicants, 	was 	illegal 	and 	violation 	of 

the 	principles 	of 	natural 	justice. 	Besides, 	the 	termination 	itself, 

we 	do 	not 	find 	from 	the 	records 	any 	valid 	ground. 	The 	ground 

of 	paucity 	of 	job 	is 	not 	supported 	by 	records. 	Mr 	Au, 	at 	least 

has not been able to show. The written statements in all the cases 

were 	filed 	by 	the 	Regional 	Passport 	Officer 	of 	the 	department. 

But, 	it 	is 	common 	knowledge 	that 	an 	officer 	who 	is 	discharging 

his duties day to day cannot be expected to verify each and every 

fact. 	The 	verification 	part 	of 	the 	written 	statement 	shows 	that 

all 	the 	statements 	were 	verified 	as 	true 	to 	the knowledge, 	belief 

and 	information. 	This, has 	been 	verified 	in a 	form 	without 	stating 

which parts are true to his knowledge, which parts are true to 

his belief and which parts are true to his information. Besides,' 

paucity of work can be said only from the record. Mr Ali has 

very fairly submitted before us that he has gone through the records 

and he could not find anything regarding non-availability of the 

work. Mr B.K. 	Sharma has also 	drawn 	our 	attention 	to the fact 

that the officer 	competent to 	pass 	order 	did 	not 	pass the same 

on his own. At was at the diktat of the higher authorities. In this 

connection Mr Sharma has urged us to look to the record. On 

going through the record we. find that there is a letter dated 17.4.1995 

issued by 'S.N. Goswami, Regional Passport Officer. In paragraph 

2 of the said letter he informed the Under Secretary(PVA), Ministry 

of External Affairs, New Delhi, as follows: 

"We have been advised vide A.O.(PV.IV) 
letter mentioned above to serve disengagement 

• 	notice 	to 	the 	casual 	labourers 	stated 	to 
be 	on 	the 	that 	work 	load 	of 	this ground 

S 
office - does not justify engagement of' casual 

• 	. • S . 	labourers for further period. - . 

- 	. 	.••• 

. 	. 

- .• 	 S 	 These 	casual :labburers 	were 	ëngaged 
- S 	 by my predecessors apparently in the interest 

S 
-• • 	.... 	 -.- 	 -. - 	......... ..•., 	 . 	

.. . 	

e office. Häwever while doing of work of th - 

formality . was 	not 	observed. 	In' 	tte 
meaime ihesecasual vbkers have dinpf

,i
ted 

7 . 1  more than 3 years of service in this office 
_ 

- 	 - 	.• 	 . 
S  

. 

- 	- 	 . I  

: 	
'? -. - 
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Though tl)is office is having 	 at present 

full strength of staff as per allotment quota 
indicated by the ministry, yet it is felt 
that if all the daily workers are jengaged 
immediately, t -will have impacts on the 

work. - 	 tk1TW into 
In view of, above 	I1U 

conSidetb0fl humane aspect of the issue, 
once again requested to reconsider 

it 	is the decision of the ministrY and as a very 
special case approve (Ex_pOst_1to) engagement 
of the casual workers of this office. 

For sympathetic consideration please." 

We find that a format was given by the Ministry of External Affairs. 

cc
ording to Mr Sharma those will go to show that the authorities 

having the power to decide had abdicated its authority and left 

it to the Cettral Government. We find sufficient force in the 
these go to show 

submission of Mr B.K. Sharma in this regard. All 

' tempOrary status had been 
stripped of I withOUt 

that the apPlicaflt  
any reasonable ground and without f fording an oppottutY of 

o come to a conclusion that 
hearing. All these have pursuaded us t  

the order dated 9.3.1995 
ncelliflg the order dated i0.5.I9

4 ' 

giving temporarY status to the applican was passed witlOUt any 

reasonable ground. in this respect the action of the respondents 

were devoid of any reason and it was unfair, besides, this being 

v
iolative of the principles of natural justice. 

considering all these 

me to the conclUsi0fl that the action of the respondents 
aspects we co  atUS and 5seqUt 

in 	ncelliflg the order wardiflg temporary t  

notice terminating their engagement cannot sustain in law. Accordingly 

th same. 	- 	. 	- we quu 	-- 

10. 	
In their written statement the respondents have made

II I 

an averment that the 
flgagemt of the applicants as casual labourers 

as they was irregular 	
had not been sponSOr by the EmplOYmt 

x
chang We have perused he Scheme. We do not find anythi0g 

0su
ggest that the casual :ernployees are to be 

sponsored by the 

EmplOYmt xchaflg 	
Mr All has drawn our attefltiOfl-- to a 

-- - 	- 	 - 	
clarification........ 

e 

--.- 



- 

£q  

/ 	
ed by the clarification note issu 	

Under SecretarY. In our opiniOfl 

the Scheme and we 
the clarification cannot take the place of  

not a part of the Scheme. In this connection 
consider that this is  

a reference can be made to a decision of the Full Bench of the 

Tribunal in Raj Kamal and others -VS- 
 Union of India, reported 

in 1990 SL) (Vol.2) CAT 176. In the said judgment the Full Bench - 

of casual workers cannot be taken 
observed that temporary status  

ere not sponsqred by the EmplOYm1t 
away on the ground that they w  

quote the relevant portion. Exchange. W  

.........The fact that some of them may 
not have been sponsored by the Employment 
Exchange, should not stand in the way of 
their absorption. SimilarlY, they should not 
be considered ineligible for absorption if at 
the time of their initial engagement, they 
were within the prescribed age-limit." 

	

• 	
This decision clearly indicates that sponsorship by the Employment 

though 
Exchange is not a condition precedent for employments  

it is advisable. 

Mr S. Mi has informed US that two posts are at present 

ervices of two act of the four applicants can 
lying vacant and s  

be regulariSed. If that be so, we recommend the respondents to 

wo of the four applicants after taking 
regularise the services of t  

into consideration of all aspects. The other two shall continue 

y status until they are absorbed on a 
to have right of temporar  

regular basis as per the Scheme. 	 - 

The application is accordingly disposed of with the 

• 	above observation. 

entire facts and circumstances of the 
Considering the  

case w make no order as to costs. 

• 	 • 

(G L NE) 

 

D. N. BARIJAH) 

- 	MEA) 

 
HAIRMAN  
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I N THE CENTRAL: ADMINISTRASIVE TE BUNPIL 	CJ WAHATI BENCH 

I 

	

	 QJ?b1 	of 1995 

BETWEEN 

Shri Shyanal Kr. Das, 

Shri Ratan Talukdar, 

At prest both are working as casul workers 
in the office of the Regional Pass Port Officer, 
Guwahati, Mthistry of External Affairs, 
Cove rnrnen t of In di a, 

&21icots  

AND 

1. Union of India, 
represented by the Secretary to the 
Coverninent of India, Mini stry of 
External Affajjs, New Delhi. 

2, Chief Passport Officer, 
Ministry of External ffirs, 
Covernment of India, 
New Delhi. 

Regional Passport Officer, 
Guwahati, Rani Bagan, 
Basistha Ibad, 
Guwahati, Assaju. 

Re soQ.nen t s 

DETAILS OP APPLICATION 

1, PARTICULARS OP THE ORDER AGAINST WRECH T HE  
APPLICA1ON I S MADE : 

(a) Cove rnnnt 01 India, Mini stry of External kffai rs, 

Region&. Passport Offi caz, Guwahati, office order No. 

Pass/Gaup87/88 dated 9.3.95, withdrawing tnporary 

status granted to the ápplicartt. 

contd,,. .P/2. 



(b) Govement of in d a, Ministry of kxtemal Mfais, 

= 	 Regional Passport Officx, Guwahati office order No. 

Pass/Gau/37/88 dated 30.6.95 by which the applicants 

were served one month notice prior to dLsengagnent 

from service w.e.f. 01.08.95 (F.N,). 

2. JU RI SUE CIION OP THE TRI BUNAL : 

The applicnts declare that the subject matter of 

the application is within the jurisdiction of this Ebn'ble 

Tribunal. 

3 •  LIMITATI.OL: 

The applicants further declare that the application 

is filed within the limitation period prescribed under 

Section 21 of the Adninistrative Tribunals Act, 1985, 

4,, P?CTS0F THE CASE : 

	

4.1 	Thatthe applicants are citizens of India and at 

present working as casual workers in the office of the 

Regional Passport Officer, Basistha Road, Guwth ati and 

permanent residents of Assam and as such, they are entitled 

all the rights and privileges guaranteed under. the 

Constitution of India. 

	

4.2 	That both the applicants have passed the H.S.L.C. 

Examination. They hail f um very poor families and could 

not procute their further studies. They got their names 

registered in the Employment Exchange in search of 

employment. Their respective Employment Exchange Registratior' 

No. are 1126/94/90 and 15469/91. 

ntd. ,P/3 
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• Opies of the Registration Identity cards 

are annexed herewith as ANNEXURESA and Jj 

	

4,3 	That the respondent No. 3 needed casual wrkers 

to bring daks, deposit of telegrams, making file covers 

etc. in cønnection with issue of passports and acrdingly 

the applicants were engaged as casual workers in the office 

of the Reondent No. 3. on 22.6.92 and 23.6.92 respectively 

on payment  of daily wages. The applicants wrked sinc2rely 

and with Tatmost devotion and to entire satisfaction of the 

Respondent No.3, and other superior officers. The superior 

officers appreciated the applicants for thei r serious 

efforts of dishargirig their duties. 

Copies of the letter dated 25.7.9 5 by which the 

applicant No. 1 was engaged since 22.6.92 on daily 

wage basis and xWd letter dated 25.7.95 by which the 

applicant No. 2 was engaged since 23.6.92 on daily 

wage basi $ are annexed herewith as 	XURES_ B and 

respectively 

	

4,4 	That the applicants have been assigned various 

type of jobs from time to time and they still cx,ntinue 

to perfon duties as are being entusted to them. The 

appli cant s give below the particulars of duties assigned 

to then from time to time& 

(a) By order No. Pass/Gau,/45/79 dated 25.8.92, applicant 

No.1 was allotted the duties of bringing dak, deposit 

of telegr, speed post letters to the postal authori 

ties and other works entrusted by RO from time to time. 

cbntd. . 
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(a-i) By order,NO. Pass/Gau,445/79 dated 25.8.92 the applic1t 

No.2 was allotted the duties of making file covers 

of all fresh cases received at counter and by post 

within to days. 

(b) 	By order No.Pass/Gau/45/79 dated 11. 3.93 the applicnt 

No.1 was assigned to attach to Record Section, 

Orderly arrangeflt of files in the Record om/ 

- 

	

	linking of old files. Attend to postal wztk whenever 

asked to do e). 

(b-i) By order No.Pass/Gau/45/79 dated 11. 3.93 the applicant 

No. 2 was attached to Indexing Section/carry and deli-

ver daks to SB officein the evening. 

(c) 	By o rdee No. P ass/Gau/45/79 dated 7.6.93, the applic ant 

No. 1 was engaged in issttenc/arrangement of file 

in the Reco rd R,oin. 

(c-i) By order No.Pass/Gau/45/79 dated 7.6.93, the applicant 

No.2 was engaged in arranging of files in Record Room. 

(d) 	By order No. Pass/Gau/45%79 dated 21.2.94,the applicant 

No. 1 was engaged in pastinq and laminating of passpart 

and verification of particulars of passports at page 

1 and 36 with the application form. 

(d_i) By order No. Pass/Gau/45/79 dated 21. 2,94,the applicant 

No. 2 was engaged in proper placing of file in the 

Record Section and searching of old files. Record 

Section will seriously be maintained by R.K. Talukdar 

he would see at no one can enter in the Record Ebom 

fr finding of old record/papers etc. x 

In absence of R. Talukdar, Shri T. Das will 

maintain the Record Iom temporarily. 

Contd. . . P/5 
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Copies of the office orders dated 25.8.92, 11.3.93 

7.6.93 and 21. 2.94 are annexed herewith as  

C, _Ci, D, Dl 

4.5 	That while the applicants continued to work as 

casual workers since the date of their engageiient namely 

22.6.92 and 23.6.92 respectivelY neither was they accorded 

tempOr ary status nor any step was taken to regularise their 

services. This was not only thne in case of the applicants 

but also in ocase of approximately 400 casual workers 

who are working in different pasost offices of Central 

PasspOrt OrgariisatiOfl. The cazes of all these casual workers 

including the applicants was taken up by All India Passport 

Employees Association (shortly Association). The General 

Secretary of the AssociatbOfl addressed a letter to the Joint 

Secretary (cPV), min stry of External Affiars, Nw Delhi 

stating interalia that Govt. of India, Ministry of Personnel 

have decided to grant temporary status to all casual workers 

who had rendered a continuous service of one year at casual 

workers. The said General Secretary, therefore, requested 

the said officer to implemeit the decision for welfare' of 

400 casual workers. 

Copy of the said letter dated 24.9.93 is annexed 

hereto and marked as A1E)aJREE. 

4• 6 	That thereafter, following the direction of the 

Hon'ble Central Adrninistative Tribunal, Principal Bench, 

New Delhi by Judgment dated 16. 2.90 in the case of Shri 

Raj Kanal and others versus Union of India, the Deparfl1t 

of Personnel and Training, Qvernment of India, formulated 

Contd.. . .P/6. 



ly 

a scheme fo r grant of temporary status and r egulari sation 

of the casual labourers. This scheme is called as $ Casual 

Labourers (grant of temporary status and Regularisation) 

Scheme of Government of India, 1993. 

This scheme came into force 4th effect from 1.9.93, 

Acco rthng to the said scheme all casual labou re rs/o ricer s 

who have rendered continuous service of atleast one year 

shall be granted temporary status, certain benefits were also 

granted to casual workers on par with group D employees. The 

aforesaid scheme was circulated vide office meno No.51016/ 

2/90EStt(C) dated 10th September 1993. 

Copi es of the memorandum dated 10th Sept. 1993 

and the scheme referred to above are enclosed here-

with and marked as ?NNEXuREs..P and G respectively. 

4.7 	That inspite of the afo resaid scheme and the 

instruction contained in mno dated 10.9.93, no temporary 

status much less regularisation was conferred on the 

applicants and they continued to discharge their duties 

as casual labourers, By office order .  NO.2/94 dated 

21,2.94, the aptlicant3 No.1 was allotted the duties of 

pasting and lanination of passport and verification of 

particulars of passot at page 1 and 36 with the eppli cation 

foua and the spplicant No. 2 was assigned the duties of 

proper placing of files in the Record Section and screening 

of old files. Record Section will strictly be maintained 

by R.K. Talukdar. vide Ann exure-Di. 

conta.. .P/7. 
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4.8 	That the applicant further states that ultimately 

the respondent No. 3 granted teiTorary status to the applicant 

alongwith other casual labourers with effect from 1.9.93 

vide order No. Pass/Gau/37/88 dated 10th May 1994. 

A photocopy of the order dated 10.5.94 is ainexed 

herewith as ?NNEXURE, 

	

4.9 	That the applicants have reasonable expectations 

that their services will be re.tlarised in tenns of regular.  

isation scherre, but they were sIocked to see the office 

order No.Pass/Gau/37/88 dated 90.95, alnst a year after 

conrination of temporary status upon them, by which the 

temporary status granted to them was cancelled allegedly 

on the ground that the same was in contravention of rules. 

Potocopy of the office order No. Pass/Gau/37/8 

dated 9,3.95 is annexed herewith an d marked as 

M=L. 

4,10 That the applicants sunitted representations 

to Nespondent No. 3 on 6,7,95 requesting the said respondent 

inter alia to regularise their services as they are working 

as casual labourers for the last four years without any break, 

4.11 That while the pw applicants were waiting for a 

positive response from the respondents, they were served 

with termination notice on 30.6.95 intimating them that their 

services will not be required in the office of the responnt 

No, 3 with effect from 1.8,95. It is also mc x.txtIg 

mentioned in the said notice that as the specific work for 

which the applicants were engaged, has since been completed. 

Ofltd. ..P/8, 
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py of the tennination notice dated 30.6.95 is 

annexed herewith and marked as 

4.12 That prima fade the impued orders are illegal 

arbitrary and violative of principles of natural justice. 

Before issuance of such order, the applicants were not given 

any opportunity whato sever to explain their cases. Be it 

stated Ire that apart from the applicants there are three 

more casual workers in the office of the Reondent No. 3. 

All tlse five casual workers are similarly placed under same 

service conditions. Be it further stated that the vacancies 

are avilablo to acmrrodate all the five casual workers. 

One Ms.njali Thekuria a fellow casual workers like that of 

the applicants has also been issued with similar termination 

notice after cancelling the order of kzzmSmstion temporary 

status like that of the applicants. MW She has already 

comes under the protective hands of this J-bn'ble Tribunal 

by filing O.A. No. 138/95 andthis }bn'ble Txibunal while 

admitting her case on 21.7.95, has been pleased to stay the 

impuied orders. *xz 

A copy of the said order dated 2:1. 7,95 is annexed 

herewith and marked as ANNEXURE-.K 

5. 2RUNDS FORELIEF LI LEGAL PFOVISIUNS_: 

5.1 	That after working as casual laour in the office of 

Respondent No • 3 fo r no re than 4 year s, the te mu n ati On of 

the appii ants by giving notice is a very harsh and hard 

decision and is liable to be set aside. 

Contd...P/q.  
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5.2 That the aptlicants state that to the best of 

their knowledge no rules have been framed for granting 

temporary status and regularisation of the casual labourers/ 

workers and conferment of the temporary status and regulari-

satnn are governed by the Regularisation Stheme of (bye. 

of Inc3ja 1993. Accordingly, the cancellation of the temporar 

status granted 'vide order dated 10. 5.94 is wholly illegal 

and in violation of the Regularisation Sctieme, 1993. 

5.3 	That the applicants state that no opportunity was 

given to them before cancelling the temporary status granted 

to them and as such order dated 9. 3.95 is vid.atjve of the 

princtples of natural justice. 

5.4 	That the office order dated 10.5.94 granting 

temporary status to the applicants created a right in 

favour of the applicants and that right cannot be taken away 

without complying with the principles of natural justice. 

g.5 	That the applicants reapectfully state that 

after granting them the temporary status they were ccnferred 

with all the benefits as cntained in para 5 of the casual 

labourers (grant of temporary status and Regulatjtion) 

Scheme of Government of .  India, 1993 (hereinafter referred 

to as the Regularisation &heme) and the same cannot be taken 

away in this manner s  

5,6 	That the disengagement notice dated 20.6.95 

is wIlly illegal and against the principles laid dokm by the 

4pex Cburt in a number of decisions on the subject as well as 

against the decision and direction given by the *n'ble 

Central Ajnjstratjve Tribunal, Principal Bench, New Delhi 

Contd...P/jO 
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and is accordingly liable to be set aside/quashed.) 

are 
5.7 	That the applicantsim a worknieri having been 

engaedin an establishment.as casual labourers since 

22.6.95 and 23.6.92 respectively till date without any 

legal break and as such, their services cannot be dispensed 

with by giving a months notice. 

5 1 8 	That they have been working in the Regional 

Passport Office for more than 1100 djs Without any legal 

break and as such, the notice to disengage them with 

effect from 1.8.95 is wholly illegal and unreasonable. 

5 1 9 	That having worked for more than t 3 years the 

applicants have reasonable expectation that their services 

will be ultimately regularised. HOwver, the respondents 

are seeking to thw them out from service without any 

valid reason and/or grounds. The aflonet of various types 

of works are indicative that they were not engaged for any 

specific works which are said to have been completed but 

they have been discharging multiferious duties to theentire 

satisfaction of their superiors. Unless the opeaation of the 

notice dated 20.6.95 is stayed, the applicantsz shall suffer 

great hardships and irreparable loss as they are over aged 

for any other job and also they are the only earning members 

in the fmtly to support their old parents. On the other hid 

no hardship would be caused to any other cxncerned party 

if interim relief is granted to the applicants pending 

deci sion of this application. 

It is further stated that by cancelling the 

temporary status by order dated 9.3.95 the respondents have 

Contd ... P/11. 
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deprived the applicants of all the benefits which t ey 

became entitled to under clause 5 of the Regulation Scheme, 

1993 wjtUt aUording them any opportunity and as such, 

the order dated 2. 9.3.95 is liable to be stayed  pending 

disposal of this application. 

ID 	That under the facts and circaistances keeping in 

view of number of years serving under the respondents 

as casual workers, the applicants are liable to be regulari-

sed in service. 

DEThILS OF REMEDIES E)GiAUSLED 
-  

That the applicants state that there is no other 

alternative or efficacious remedy except by way of filing 

this application. \7Z  

	

0)9, 	b;:, e >o4i 	-r 
MATERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY 0 2HER ODURT 

The applicants further declare that they have not 

previously filed any application, writ petition or suit 

regarding the matter in respect owhich this application 

has been made before any (burt of law or any Other authority 

or any other Bench of the Horx'ble Tribunal and no such 

application/writ petition or suit is pending. 

8 RELIEF S SO UGHT 

In the facts stated above and the grounds set 

forth in this application, the applicants pray for the 

following reliefs : 

(a) To set aside the office orr No. Pass/Gau/37/88 dat1 

9 3.95 cancelling the granting of temporary status. 

O.,ntd. ..P/12. 
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lb. set aside the c.sengagement notice No.Pass/Gau/37/88 

dated 30.6.95 which was made effective from 1.8,95(ñN.) 

1Xrection to the respondents to regularise the service 

of the applicants in terms of the guidelines. 

9 • INTE FIM ORDER PRAYED FOR : 

Interim suspension of order No.Pass/Gau/37/88 dated 

9.3.95 canllinq the terrorary status granted to the 

applicant ; 

Interim suspension of the notice dated 30.6.95 issued 

by the respondent No. 3. 

As already indicated alove that the }tnble Tribunal 

has granted the interim relief to the appli cent in O.A. 

138/95 and the applicantsim.kke in the instant case 

pray for the same interim relief/ordez:. 

10. 

The application is filed through Advocate. 

11. PARTICULARS OF THE 

I.P.O. No. 	63 	gL2,,91 

Date  

Payable at 	 P a / c 

12. LI $T OF ENCLJQ_SU RES 

As stated in the Ind 

Verification...... 

RIA 
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VERIPI CATION 

I, Shri Shyamal Nandi, son of Sonnani Das, 

aged about 25 yeaz:s, the applicant No 1  1, da presently 

• working as casual labour in the office of the Regional 

Passport Officer, Guwiati, Lb hereby solan1y aff&m and 

• verify that the statnents made in paragraphs 1 to 4 and 

6 to 12 are true to my knowledge and those made in paragraphB 

5 are true 	my legal advice and I have not suppressed any 

material facts. I am also , dily akthorised to sign this 
ye rifation by the applicant No 2 on behalf of us. 

And I sign this verification on this the 24th day Of 

July 1995 at Guwati. 

0 
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/7 	1, Name  of the Applioant._ A. 
2. Dare of .Dirth 

 
3 	Date o f.Reistraj..o._/99 1 	 - 

4. Repistration No t_ 
5 ita  
6, 	NC.O4CodeNO... 

 
7. Idertfieaton  

Signature of th ht 

Next Renewal Date. 	 4 	 of 	Lrmerrt_ 
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C: 	 5601 01 
am : PASSI3M, Guwabati 

235 2312 

-- •.•I 

• 	
. 	ANcug 	B 

irr 

fkrur 	rrr 

• GOVERNMENT OF. iNDIA 
MINISTRY OF EXTERNAL AFFAIRS 

REGIONAL PASSPORT OFFICE 

ruf) rnTrr, 
RANI BAGAN, Basjstjia Road, 

3rd Bye Lane, GuWaha(j.781028 

.uIvahag, 25-07-95.  
19 

This is t0 certify that Shri,' 
Shyamai kumar Das S10 Shrj 

Sonamonj Das is workir in this 
off ice a's Casual Worker 

Since 22Ø06/92 on daily ageq basis. However notice 
ha been Served for disengagemdntof the casual Worker 
from 0108.95 (FN.) as, casual labour 

srvjces no longer considered necessary. 

( s • ri. GOSWAMI ) 

Regional Passport Officer 

Guwahati.. 

u  , 11 
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r4i f / 	 9OVENMENT OF INDIA 
MINISTRY OF E.XTENAL APFA11S I 560101 	REGIONAL PASSPORT OFFICE 

/ Gram PASSEM, Gusyaiatj 
lex 0235 2312 	

RAN! J3AGAN, flajsEJa Road' 
1.11 

( 

Bye 3rd 	
GuwaJlati7SIO2S ITo.  

Gui va/iaij.•,, 25 7 
• 	.:9.. 	.,, •,. 119 

TO WHc 2 IT MAY CG'1 CERiJ 

This to certify that Shri Ratan Kumar Talukdar 
S/0 

Shri Sadhan Talukdar is working in this office as casual 
Vforker Since 23.06.92 

On daily wages basis • However notice 
has been served for disengagern01 of the casual worker from 

necessary. 
01,08.9 (F.!.) as casual labour Services no longer 

COflSi(iered .. 

( SJ\J.G0SAMI ) 

Regional Passport Officer 

Guwahati. 

D 

Kol  
/ 

1 

1 ,  

I. 
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(Plone.: 60198 
Tele 

'Lthain PASSEiM, Guwahati 
'i'ojex : 0235 2312 

ur inrr 

ir1r q-iq - zU rrrr 

VERNMENT OF INDIA 
;rjy o" I.!<1ERNAL Afl IRS 

[ONACL PASSPORT OFFICE 

RANI JAGAN, Baist1ia Road, 
1rrgf • 	 ,. 	 ' 	 '. 

• •. 

. .: 	 3rd Bye Lane, Guwahati-781028. 

•.IIL 1J4.2 	fl ri a i.snym , , I.VV.IV 	 •FIe will ftttnd the be U of IkP() ii ,nd uny 
• 	 . 	 . 	 . 	 ither eo'ssiry w,rki entrutc t. h1 fEI 

tit ti ti 9  

1 0. Tukhswhr Das, C.W. 	He will link il rerts anti clarane in 
0 	 • •. :resttjv, j1 iu recelve il o1ii l ly within tw 

iay 	1' :i.*su t hk-!l '! k i t 'v ..ifr e a t 	t 

ii. Miss Anjali Thakuria, C.W. ., -. 	 Lam in a tion of passa.rts, vr1ficatin of 
parti43ular3 if.re, 1.*iInatjn She will 
!i2CLt in pasapertzq whrn r"q"tr 
rir1tir oi ppfs 0  

1 2, tliss Manju Barm a n, C.W. 	- 	 She will llrrani ~ dt all i,,fs te Police auth,rj- 
tia Dit: 	t..1LId submit the same  to dcpat- 

. 	 oh ler f or irly 	atoh. 

1 J, 3hxi. flotan ThlukOr C.W 	': H will 	f L 	c'iera f all fresh oas 
• 	 . . 	 t otiz i ttr alitt by post within tv io  

1 	Shri 3hyi Das, C,W, 	. 	 He Will )u'inff Dak thepesit t •teleras, 
Speed p.ts , letters ete. to iiosta1 
uthoriti, and ether w6rk entrusted b y 

7 . ' 	 apo fxem tiie t the. 

(s. ii tcbwAMI) 
R1inal Pirt Offleer, 

0• 	 •'H 	 . 	
. 	 / 

I 	 - 	

- 

/ )\ • --> \., 	 . 	
•0 	 I /J 	p- / / 	'-.' 	 . 	 • , . . 

	 \ 	 I /r 

' 0 	 • 	 / 
• 	 • 

'7)"- / 	 . 	 • 

\ — Ov • 0 
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, ___________ - 

faqr 

ii 	qrr 
GOVERNMENTOI iNDIA 

MINISTRY OF EXTERNAL AFFAIRS 

REGONAL PA8,J?O.RT OFFIC! 
Phone 	J)178 

vruft 	tTTTrT, 	firc 	i 
. (ham 	PASSI 	Guwiibati 

RAN! flAGAN, Baistha Road, 0235 	2312 

3rd Bye Lane, Guwahati Th[028 

Pass/Gau/4,/ 11th Mcu oh, 	93 Ga/ .•..,.,,.. 	•SS(,. 	 ill 
'or1xch 	(iRr)r 	- 

- 	- -:•- J. 

(Distrjhi,itjor 	of' works amongst .th&fi.. - workers) 
With immediate effect ' 

/ 

1 .'-Smt 	Lnju- - litta'che4i to cQunter/openjnq of thus, hriniing visitors 
• 	slip 	to Sectiri/RpO. 

' 	I 1,llles 	opet,ed %  on 	the day sheiu)4 he passed on 	to Stat. 	Thakuria.', ' 1:.. Files shu1 	xte opened 06 the same day of receipt of 	 :•! applications, 	
"; 	 .- • .•. • 	• 	- 	,• 

Srt . 	rI'ikuiia 
•I1 .  

4 	;ue 	of'! 	 1 	:'o LLt./i 13e].'ttsr 	'' 	hFIA 	For 	!' l,ural. C( 
uh1-,nv!; 	-h , ''].d 	 turto 	(Jo Y8 	from 	the 	dut 

,j 	:rhtI:  

Shri Rtan 	—ttach 	t 	'j i 
I 
 1c. exincl 8 con/ carry and del1vr Oak to SR 

office 	in 	th 	EVfl1fl. 

Shri Shyirna1 - Attached to iecod Sec'tioj 	Oxd.r1y arrangernnt of files 	in 
the record rooai/i1nkinj of old files. Attend to 	otal v.ork 
whenever - asked to do sc. 

. 	Shri Ti -  Das 	, 	- Linkir. 	f paper:; i 	thfiles and attend t 	PO room )el, 

'.Shrj G1sBzii;lya, Nghtwatchman, will attend 	to 	'Dhoto 
past ing/Lam.i.i ation works1/staJ. work 	as and when necessary. 

- 	 • 

/ I 	- 	 - 

• ( 	* 	;r  
on a .1 	P a S sport 	O 	c: f! r, 	 '•' 

ti. 
E. 	All 	cff'ic.ial are 	request(,, d 	rot, to 	distur)p 	the aiove 	arrang-rnr : 

DR weIrke rs 	' 	•ilt-I'i 	Ivi sd 	t 	i - qi 	t 	t h' 
vi:;it.ór 	to.fileat 	counir 	.a!;isI-it ''c:. 	off .Lci.1.1 	or 	j-  
know a! ything aJJout :aspert 	'irk - 	or 	thi: 	W&t 	. 

I-- ; ,  
- 
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TRr 17•q 	 if A 	
' 	f'riir ' rizr Ji 	. 	 ..•• 

Rif :qf.( 

• 	
GOVERNMENT OF INDIA 

	

- 	 MINISTRy OF EXTERNAfAiZAIRS 

REGIONAL PASSpoJ,r on icn CPhonc 	DI9 	•- 	 • 	.. :-. 	. 	 -• cie 	

P3f 	T1FT, iVTc3 	g 
(Gram :.PASSM, Guwahati 	 . 	.. •' 	. •• 	. • 	 . .•• 	 .. 	

RANI ,UA(thN, Btha Road, 
• 0235 2312 	 - 	.. 

1 

rd Bye LiuLe, GusaJia 781O2 -- 	/5 t: 	•- 	(;au 'l'3 /7 	• 	 •...................... . ............• 0. 	/ 	 l 	 I 	
Guwahat,.., ....'.t. 	I19 • 	 . 	 _•t-_•,_•.2Q,_• 	

'• The f] ).owin : chi'n !SLhav ]1,rl &Ir.iij the •taff of 	 . I€ V(Dfld 1 PISSJOI t O'fic'n, Gut ha Li,, 

- 1. Shrj .. 	 : .t• 	cr 	 L1ij i 	 •" • • 	 _,,, 	•• 	• • 

• 	• 	• 	 : 	 • 	
• 2. Shri M. Das, 	• 	• '. : 2n'ulha1f. 	will  jjurp in tIissue Scti I r 	I r'iu 	1ari i. 

,I 7 	I 	3- 	
I 	•_ r 	

1 	 In •tckItt10 	t 	iYii1j ii 	 1 	' 
M13C se.rVicc , s c 

• 	 . 	
• 	..- 

I 4. I.r1 i 	K GO YO ii 	tnqray/- tYpInq wrk and jitijer'Intj, 

	

Stcr. 	 • 	
XCspt :.;j'.irt Usc s yv [cs 

5 	Shri Shyarnal Das,H!. Y 	I3:u/ a 1 •ri;I 	f iih 	I 	th r.c,rd asua). wQrkr • 	 rri,rn. 

ri7,, '6 

	

• 	 • 	I •  

	

-. 	•. 	I 	• 	 I 	• 'I 	
/ 	 I 	 111, c(GiqjMr ) 
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Y.

ttr1prt Off ir, ap 
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II 	

I 	 II 	J 
I 	 'I 	 I 	jIl 

:J1 'I' 	
I 	 M: 	1 	III 	Ij 

• 	

;• 	•• 	• 	• 	

•_' 	 • 

• 	 • 	• 	 - 	
' 	I 	I' 	-• -Il 	• 	 .•••• 	•i• 	"••• 

64 Shij 	 Arrnqc,n,r&. 	i 	 jj-  i: -  

7. 	iit A. Thai ux'i, 	 b1arisjn 	ii' t 	/ 	irq ii FPfz t' 

ct t 	'id 

• 	;• 

-i 	••;. 
• 	•f 1 	• i 	• 
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• - - 	I. 
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GOVERNMJNT OFINDIA 
MINISTRY OF EXTERNAL AFPAIItS 
REGIONAL PASSPORTOFF1c 

(Phone: 60198 	
TTft 	ThTFr, 	1f1r . 	r. I. C,ram 	PASSL M 	Guw thati 	 I 	

RAN! BAGAN, Bisttha Road 0235 	2312 	
•; 	 . 	

: 	
irr 

3rd Bye Lane, Guwahati.78102. 

No. 	
, 	 Guwahal: 21t,Fa1 99 

Qp: J CE 	CR.fl'FIi' 	•4J r 

in 	Supersesoir, o f @11 , prFiv,ious Orders 	the fo1lodnc 	31luc.at1n of duties arr,arj 	Ztaff 	:iFS .ftnjs •ffic 	is herih1 made with immediate eff eat. 	 I 	. • 
I 

(1) Shri R 	. Goi4 	Asstt. 	I 4 Adminjstx'attor and any ether work entrusted (7 	 .'to him by.RPO f rem time to time. 

2 	Shri,J. 	C. 	 cf 	In-Chirje of pusport re0t1cr 	inciudin 	iinie 
4)f.; lettor to ipr 	 oAlltnq 	for praif of 
addr'si i / 	other 	dti,ti1 	t 	Li , 

3' 	Shri ti, 	K 	Laska', U)C 	•..4a'aland & 1zoram cases, R & E 	cases 	Inc ludin.j 
issue. of iettex to ipplicant 040-ling for proof 

'*f: addt 	a/,tl - or decrnent, 

4) t, ShXI. Tq 	T4.Ukdar, LDC 	V1ri.ttig of pauap.rts i.e. MSP/OffIolal/bir 1.matj• • 	•• 	
: 	 in the Caehier's 	r.m for safety of blank 

••. 	 .passport beaklts & files, 	 . 

/ 	, Shi R. K. 	Tamuli, 	Attend counter and servicing of Wisc, services 
LDC,. 	also help T.Talukdaj in the passport seotion/ 

Del1veryof passports thr.uh cotnter. 
Shri I. flasumatary, LDC. 	- 	ln—chare of index 	ect1on. He will have to • 	 •. 	• 	sees that wa rn in !/PAC/i mp ound in g ci ro u la ra a re 

made up—to—date. 

7. Shri J. Kakati, 	IDC . 
	

Cash S. Accaunts 	& tyInj of 	letters at sec'nd 
half bf 	the diy. 	 . 

I. 	Sint. 	I. 	................... 
•atrh 	Sect .cn,, 	Pxnaratiori 	of 	daily 	Qak 	at 

•. 

• 	 fi:r;1 half 	tñe day with the 	help of Shri C. 
Ia is hya 	, N WW • At se cwn d ha if both wi 1. 1 prepare 

• 	ppf• tQ police authorities. 

9. Shri Tusheswar Das, DRW 	. Linktn 	of rirts in the files and keeping of '• • 	 •, 	pending files in proper order. 

1 Ci. Smt. Anjali ThakurIa,DRW 	Sehdinw of PPF .9 proforina at first half. In 	the 
• • 	 2nd half attend 	Index setien n d 	he!, Shri • 	

• 	Bztsumatary in 	keeping warninq eta, 	cards 
date. 

2/.. 

I 



'I 

- 

r / 

j 	Sr'1 	IL 	, 	Tlukd;r, 	:)Rv r' rIrur 	 .if' 	fiii 	In 	t.h 	r,rc4j'J 	aec't;i'n 	and 
e:iny 111f , 	10d, 	fU3 	It, ' : E"'rd 	sect:inn 	will 

a 11- x1. c tly 	1e 	rIVR  I.nl;a 'inç 	I'y' P • 	K. 	T 	lukda r , 	he 	should 
a eo that ne one can enter in th 	 rcm I ir 
f inclin j of 	cold rc'rrd/papers etc, 

In 	 n f R. 	Talukdar Shr:[ 1. :Das 
411 fi:alntain the raord rorn tenorarily. 

12, Shrl S. 	K. 	Dafl, 	. 	DRW Pastinq t. 	lm1naticn 	of pa3rtS 	vent' lctie)n 
of p'1l.u1r3 	 rt 	t 	' 	2 	:ith 
tne application form. 

J 	rn't: 	M 	I3irran, 	DRi/l Pi lln 	f doy to dy 	rIp iiat ton fm .t aoun tr 
and alesbig of counter cIr at a'out 1.00 P.M. 
nri—rttry of visitors at 2nd ha if ar 	the dty to  
the 	vcr'ktn ; 

 
r*om of 	1f 

/ 	 0 

For going,pust office for 
snd1ri/r:ing1riq 	of Dak 

i 	ShH G. E3aishya 	- ?onday 

2. 	hr1 	R. 	K. 	Ti iukc1a' 	- 	V. 

3 	i 	'v. 	:; 	s,  

• 1. Shri S. J)as 	' 	- Thursday. 

On Friday 13t week 	' 	hri C.. 	11th4shya, 

2nd •yek 	hri K.K, 	Ta 

qrcl tinek '', 	hrt T 
C. 

4th Week '., 	 Dm.rn 

For any shartcaminy4in'dischareling duties as mnttened'aove, 
ion ccncx'rd will bfo riorsimaly he]1 rpons1e 

'.7 

(s, . G3WA MI) 
Regional Passport Offiuer, 

;' 	 Guwahu ti 

• 	•. 	:' 

'.,•,\ 	
•J 

\• 

o 41 
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/ 	

E NDJA IJASSp 	r  PRT . V Mpr .( 1 vr, -  
SSOCl/çJ0 He'j Cfice NEW DELHI 	

A 
 .,  / Office Ahemdabd Ganglale. Bomboy. Bhop 
	reIy 	

I1UVflOShW, 
CnICth,,) CoI,,i 

CI1ath Gtswflhn,g Gon, Hy(1e,baa 
Jflpu,. 	

1fno 	Kozt, 	
Mfld,0 

Nnq1,ti, Pot,, 
Trichy. Tttvnndrum 

,ReLNo  

V 

To / 
/ 	

itt .COCI1Ifl 	 The joj 	Secretary (CPv) 

/ 	

t1flistry OfExternal 
Affaj New Delhi 

Subject 	
- Grant of tmPorary stat 	anc( rbgu1arj5j 	

of 
CaSUal Woricra - r 

• 	. , 

tladüm 	

. 

 
• 	

Or.11) 	

You 	are aWare
. that approximatel 	400 	I Worker.. are working in different Pap01.t Offj... 
	,f 

Cettrai ?asSport Orgaflizati 

Govt 	
of India, Hinistry of Personnei Ii;: irltroducCd 

a sche0 
vid0 offjc 	memcrafldu,n 

• 	

CnclOSCd 

herewith) Wherej Govt. of mdi a ha3 dectci.j 
to grant temporary status to all casua) wor]er 

	whr, 

RasIOgi.LC0 	
have endered a conti 	

service of one Yenr 
casual. worker 	AsM 	

above Scheme these 
 'ou1d be ' trcted at Par 

wit)1 Croi1, 	J" 

• rI'/ ern1)iO 	

for certain particular purpos 

Keeping in view 
the above 	You are kind)3. 

requ5 	to 1SZUC iflstruct5 - to 
S 	

Oficers to implement the schemeor the Welfare of 400 ca5ual 	workers 	Thj5 scheme 	will help 

th ri y1.11 	

dec1opjg a Sen0 of respofl5jh1ljl 
	cn 	of to th organi1t10 among 
	400 CaTh1 finally.  

Workers and the 	
t.ter o.f ca1Ia1im will be resoLv(.fI 

TJ< •Dn 1  

'Early actiorn in the 
matter will be nppreciat,.d 

Yoqr 	incerely, / 

(A.p. ItASTOGJ) 

	

• • 
	 Gc1 	JCretoz.y 

ofl 
Li • 

 v 
- 	 0•• 

! 	 • 	• 	 • 

I 	
I 	i i 

MONE ,  

5 

is 

• I 



. 	GOVernmerkt of India 
rlinistry Or Poruonnol, P.C. and Ponion 

	

09partmon0r 
O3Qnfle1 	Training 

u Delhi., theOth Se199: 

.1 

	

Subject, Grant of t'3mpOrary otitu. 
	nd rn 

	

_31urkprrrm U lat 	eec hnmejn Pureuanc o 
 01 th CAl, Pr1;cl forrhju 

h F rib o 	S r 	I<afflg 	&o 	or 	, UOJ. 

Udi 

	

Tha JUi(elin09 in the matter o 	rocI'ujt,nnrit of po 	on 
oflirp9 thi -----S- Do Ptar mg nt 	

t further E b, nc 
 I  %el  

• 	
VSTnofld e r T on 

9Uideli
negCOntained In O.M. dateJ 7.6.88 may continue 

a e caU1 

brj f011owed 	th t 

	

erjjj,, 	0(,I 

uay 'nv bo r 	p uln,tf by 
tiio ch0 	05 ppenc. 	

Rail 
 

2. Ministry
of Fino 	

reatedt brIny the chomo to I 10 	
ties UnrJ f ucJjtratjv control 	8nU 	that ' 	T I Casi1 employees is done in accordance with the ulriel nag con€nri ---- r------- 	- 

S 0 r 	

p g 
lOrfkjng prompt 

and sUItgbl8 action. 

Y,G. 
Ditctor To 	 •- 

All Ministries/DeP8rtmente/orrices 
 of the Government or mUle as Per thg etandaLd list, 

111py to: 	
(1) All attached and subordinate orficog nf' 

(i Ministry of Personnel? PG 	nd Penlong (ii ) Ministry of Home PJfajr g  

(2) All Officers and grj003 In the  m14A Mini stry of Persoro1j 	'; and 	
n od 

 P0gj00 •  

( 	C. 
OLro(:tor 

C? 

L • _ . 

I 

L]rl. 
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.f 	•/ 

01000  

/ 	 r / 	 Dopsrtment of Pereonnl & Traning, Casual Labourora 
(Grant of Temporary Statue and Rogularleation) Scheme 

This Scheme shall be called "Casual Labourer (Grant 
of Temporary Statu, and Regularisation) Scheme of Government 
of Indja 1993, 

This scheme will come into force W.e.?. 1.9.1993 

This scheme is applicable to casual labourers in 
employment of the Minietriee/Dopart,ente of Government of 
India and their attached and subordinate offican, on the 
date of issue of thano orders. But is chall not be appli. 
cable to caeula workers in Railways, Department of Teleco-
mmunicat ion and Department of P0cta who already have their 
own 8chm 

	

4, 	ay at a tue 	
I I 

i) Tomporry status would be conferred on all casual 

labourers who are In employment on the date of 
issue of this O.M. and who 

have rondurda COfltjn. C 1' 	1/ 	
service of at leant one year, which moans that they 
must have been engaged for a period of at løst 
240 days (206 days in the case of oPfica observing 
5 days week), 

Such conferment of temporary status would be 
withc,uc reference to the 

Ot.ragular Group 'D postn, 

Conferment Of temporary status on a C3SU 	labourer 
would not involve any ch3nge in his duties and 

reeponsthj1j08, The engagement will be on daily 
rates of pay on need basis. He may be deployed 
anywhere within tho recruitment unit/territorial 
circle on the basis of availabilit y  of work. 

iv) Such casual labourers who acquire temporary status 
will not however, be brought on to the pormenont 
establishment unlus they are SOlocteci through 

	

tY 	
regular seictton process for Grogp '0 ,  posts. 

' 

	

51 	Temporary statu would entitle the casual labourers to The following bonufitc:_ 

U 



—Awl  11 

/ 
1 

/ 
1 Wate at daily rates With

to the minimue 
of the pay scale tor a correepofldj9 

regular Group 
'0' official including DA, HRA and CCA, 
øonefit3 

of increments at thosame rate as 
 to a Group 0 	 IPP1ICabIe employ.3 would 

be taken into aoaount for CalCulti 	
Pro-irate w3ge for Cvury one year 

of service Cubject to 
Performance of duty for atleast 240 day. (206 daye 

In adminir3tj  5 	 oPfj003 observing days week) in tho year from the 
date of Conferment of tomp6rary ctatua 

iit)Lo30 entitlement wili be on a pro-irate basis at the rate Of0 
day ?orAvory 10 daye Of work, cuaj or any 

other kiiidop leave, except maternity 1eave will 
not be adm44aible 

they will also be alloiJed to carry 
forward the leave at their 

credit on their' tion. They will not be Cntltled to the banfjte of 
encaehmont of leave on termination of service for 
any caa,o or on thgjr' quitting service, 

ivThatornity lOSvG 
to lady casual labourer, as 

admie3ibj0 to rogujr' Group 
0 employe03 will ba allowed. 

v) 50% of the corvice rendered under Trmperary I
Statue would be counted 

for the purpoc0 of retirement 
briøpit5 after their 

vi)Apter randorinb three yeare contj0U3 sOrjc aftør 
conferfflont of temporary statuc, tha casuaj 

labourer, would be trez,ted on par 
with temporary Group 0 employ... floe for the 

purpose of contrLbuti0 to the Genal 
Providt Fund, and 

would also further be eligible for the grant 
of FUStiVal Advance/Floor Advance on the e 3mO conditj05 as are 

8PPlicable to temporary 
Group D omployo33, provided they Furnish two eurotie. 
from permanent Govt* servants of thjp Department 

r\//r vii)Uj they arc regul 3r1sud, they would be entitlod 
to Product Ivity Linked onua/Ad_ho0 boris only at I 	tha 

rates as aPPlicabla to C38ul labourere. 



1 

6. 	No bonefite other than thoso specified aboue will be 
admissible to casual labourers with temporary statue. However 
if any additfirisj bonofite are admissible to casual workers 
working in Industrial establishments in view of provielona of Induatrjaj, Di s pute Act, they shall continue to be admies.. 
iblo to such casual labourers. 

7, 	Doepute conferment of temporary St3tUS, the services 
Of cauil labourare may be dospQnd with by giving a notic 
of one month in writing, A casual labourer with temporary 
Bt3tUS can also quit service by giving a written notice of 
me month s  The wages for the notice period will be payable 
only for the days on which Such casual worker is engaged 
on work. 

of Gqup Poe tj 

, t~ 

1) Two out of every thge vacancies in Group $D 

cadra in respective Of f ic3s uhara the casual 
labourers have bian

- Working would be filled up 

as per extQnt recruitment rules and in accordaflce 

with the Instructione isnued by Department o f 
Personnel & Training fraN amongst casual workers 

with temporary 8ttuo. However, regular Group 'Dt 

staff rendered surplus for any reason will have 

prior claim for absorption agiinst oxiting/ future 

vacancies. In case of illitOrato casual labourers 
or tho,o who fail to fulfil the minimum qualjfjj0 
prescribed for post, rogul 3rlDatlon will be consj 
derudnly ayainst those posts in respect of which 
literacy or lack of minimum 46al1picj00 will not 
be a 	quR lifica t ion. They would be allowed 
ago rolaxtton equiv a lant to thuperiod for which 
thv ht,,j n,t.....i _L - 	

cw1 l.nuouaJ.y at casual, labourer s  

r,(

On raguiarjej00 of casual worker with temporary 
Otatus t on substitute in his place will be lppo.inted as he ç has not holding any post. Violation of this should be 
viouad ucry sQriruiy and 	toI)tj 	of the 3pproprjt C' 

	

	
authorjtjo5 should be drawn to such cases Of 8uit3b1 

disciplinary action against the o?ficer violating  these 



- 	
- 

jg 
/ 

Jr 

.1'• 

/ 

1'  
100 	In 

PUturQ thri quidallnencontained 
in this 

dp3rtmont,a 
U. dat 	7-6 	Shnuldb0  on the mattor or 8ngagom 	 011ogd strictly 

oP casual emPloY008 in Cnti 
Govornmnt 0f •  

11t 

po 	 Of Por1 & Training will hat,0 the tJ3z 
to mako amondmnta Or rulax any Of the 

Provi05 ,• in the Schomo that may cnsjdQrod 
n000abary from ti,, to tiffla. 

XfO 
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;1r TfuFm 

1T qfr 	r4rPT 
GOVERNMENT OF INDJ. 

MINISTRY OF EXTERNAL AFIA IRS 

REGIONAL PASSPORT OFFICE 

f Phone:1 	560101 
Tele 	

Gain : PASSI3M, OuwnhaU 

Telex 0235 2312 

NO. pass/Cau/37/88 

OFFICE ORDER 

iuf 	rrTrrr, ziNtz 1g 
RANt IJAGAN, l3aistha Road, 

3rd Dye Lnne, (Juw'ahat-78 1028. 

1 0th, 'ay1 994. 
Gun'ahaii ......................... .. ......... 

Cehsequent upon Ministryts letter No. v.Iv/570/13/93 dt. 10--02-94 
advising to, implement the scheme of grant of tempotary status to the 
eligible casul 1abeur5with effect from 01-09-93, -hh foi1o:lncasual 
Iabour'Jof this office 	given' temporary status vi.e.f 01--0 1.''--93. 

1 • Shri Tusheswar flas. 
2. Smt Anjali .Thakuria. 
3 • S mt Man ju P a rina n 

ShrI hyarna1 Kumar Das. 
Shr5. Ratan Kurnar Talukdar. 

Cirtefied that thay have airedy completer! 206 (two hundred six ), days 
of service In a year. 

Grarting of temporary status to above D/R worker is suhject to 
the conditions mentioned. in'O.M. No. 51016/2/90 Estt ((7) dt. 10-09-93 
(including appendix— IX attached to the. said O..M) from tho Mm 1. s try 
of personal P.G. and r,.enionY  s Department of nersonal & Ta':ni nq, 

Government of India. 	.' 

(s .fl.cov:\r) 
Rgionol Passport ('fficor, 

Gu"a1t1. 

Copy to:- 

(i) 	Shri M. P. Sln9h DS(PVA) Ministr.y of Ext-rnFil !ffa.rs, 
Government of India, New Delhi. 

(II) 	Pay and Accounts Officer, o/o the controller of AcccuiiS, 
Ministry of External Affairs, floytfi of India, New Delhi. 

(iii) 	F.nance 111/Budget section, Mirttry of External Affairs, 
Government of India, 'hew Delhi.' 

(Iv 	Accounts Sectien,flegional Passport Office. Gdvahati. 

7 7C 
(5.N.ccswA?I) 

Reqional 1)sport Officer, 
Guwahati 

'I 
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1!1T :jiipr 
.1 	 Iit qTT 	P1PT 

GOVERNMENT OF INDIA 
M!NJS1PY OF EXTFiNA[. AFFAIRS 

REGIONAL PASSPOR'I OFFICE 
çFhoue 	560101 

I Ornn 1SIIM, Guwah.tj 
Telex 0235 2312 

Pass/Gau/37/88 

OFFICE ORDER 

\ 

uuf 	rrn, r1lic 
RAN 1 BAGA N, Basist ha Road, 

3rd Bye Lane, Guwahati-78 1028. 

9.3.95 
cu vaii at!................ ., •.,. •.., . . ., . . . . 19 

This office orderNo. Pass/Gau/37/88 dt. 10.5.94 

granting teporary status w.e.f. 01.09.93 to the follow-

ing casual labourers of this office is hereby cancelled as 

granting of temporary status is found to be in contraventi-

on of the rules. 

Shri Tusheswar Das. 

Smt. Anjal5. Thakuria,, 

" Manju flarman. 

Shri Shymal Ku.r Des. 

Shri Ratan Kumar iaLukdar 

( S.N.GdSWAMI  ) 
Pconal Passport Officer 

(uwahati. 

to 

The Dy. Sécy.(PVA) , Ministry of External Atilr, 
Govt. of India, New Delhi. 

2. Pay nct Accounts officer, o/o the controller of Acco-
unts ,Ministry of External Affairs,, Govt. of India. 
New Dcthl. 

Finant. iii/ Budget Section , Miristryof Externa! 
Affars, Govt. of Indi9, New Delhi. 

-1ha undr secretary ( PVA) , Ministry of Extern' 
Affairs, Patiala iouSe Arrexe, New Delhi, with 
renc. to his let -Lei no. V.IV/579/15/94 dt. 17.1. 

Acco L.$ection, R.P*O I Guwahati, 

( s . 
fl: 4n8 I Tror 	'f 

I 

I 
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I1 	1PT 

'ttri 

GOVERNMI3NT OF INDIA 

MINISTRY OF EXTERNAL Aht!5 

REGIONAL PASSPORt OFFiCE 

No. 
08s9/Gau/37/88 

Shri R.K.Talukdar, 

R.p.0., 
Guwahati. 

: 

:ief arTrpt, 
1AN! DAGAN, 11t1  

• 	:'• :.._ 
3rd Dye Lime, GuwitI- 

. 

•I t ........ 

Gu;s'ahaiz 	 , 

4j 

•..+J 

:. 

)t 98 

ssseM, Ouwahati 

" 	the spectfi* wor)tich you were éngagéd has SInce 

been completed, your services Will not be requ4ied In tIjL 
Ce effectIve 01.08.95 (.N.) . this may be treète a ori thorit 
notice prior to your,  disengagement W.e.f. 01.08.95 

 

.( SjI.GcSWAMI 
) 

-'. 	 Rerjlonal Passport biëi 

Guwahatl. 

1 

IN 

I 
I 

4. 
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ANNEXU RE..K 

CENTRAL ADMINISTRATIVE TRI JJ4L :: CJWAHAE BENCH 

Original Appi. No. 	x 138/95 

&nt. A. ThaJurja •.. Applicant 

.. Versu -. 

Union of India & Ors. Respondents, 

Date 	 Ord 
21. 1.95 

Mr. B.K. iha for the applicant. 

The aiplicnt was granted temporary status as 

eligible casual labour with effec from 1.9.93 wide order 
dated 10.5.94 Annexur.K. The statement made in the 
application and the grant of temporary status prima fade 

w that the applicant fulfills the requirement of xagma 
clause iv of the scheme. The impugned order dated 9.3.95 

merely states that the grant of temporary status was found 
to be in contravention of the rules 4tkut further 
indicating as to in what basi s it is so found. The applicant 
was not give any opportunity to show cause against the 

said ground. Prima fade the order is violative of prindples 
of natural justice. 

Since the impugned order dated 30,6.95 purporting 

to disengage the applicant with effect from 1.8.95 appears 
to be based on loss of temporary status unddr the earlier 
order and as it a.]. so does not sIcw any reason no r any 

opportunity was given to the applicant to show cause against 
it. Prima facie it is also appears to be tk,t bad in law. 
Thatorder was passed wtthut despite the pendency of this 
representation of the applicant dated 24.9.95 and 28.6.95. 

Prima faice case disclosed. Application aitted. 

Issue notice t the respondents. 8 weeks for written state.. 

ment. Adourned to 20,9,95 for orders. D.ixing pendency of this 
0.Ae  interim stay of the impugned order dated 9,3.95 and 
306,95 is hereby granted. The respondents however, will be 
at liberty to apply for variatioi of this interim order if so 
advis1 after giving 48 hours prior notice to the #Am= 

( 	appi i. can t s Advocate. 

I MEMBER 	 VICE C]iAI RMAN. 
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1. 
The Jtnt Secietary (cry) & Chief Passport Officer, 
Ministry Of External Affairs, 
Government of India 
New Delhi.. 

F_ -K  U JZ1 U 

V\~ 

Dt. 06-07-95. 

Through 	:- Regional Passport Officer 1  Guwahati. 

Subject 	
- Regula risation of Service of Casual Workers In 
Regional Passport Office 1  Guwahati. 

S &r, 

We, The following Casual lorkers were engaged 
in the Passport Office Guwahati. w.ef. (1)dt. O9-O.- (99, (2 dt.J-p 	c 	d.j.. ii..  (11.   j4)dt.  (5) dt.2OG_1c92,respectjvely. 

Sirprisingly a notice i'egclrding disengagement of Service giving One month were served On 30-06-95. 

Sir, We tjave already work in this Office more 
than Three Years and In the year 1993 we have given temporary 
status by the authority and efterwards withdrawn the said 
order vide tJo. 	 dt.  

On the other side •we have also appeared in the 
• Special Qualifying Examination held by the Staff Selection 
Commjssjori.On 	 The resuatof which not 
favoura6le to us. 

Sir, We have already sat 3 Year's of our life 
for which wewill have to face no many problems after diseng-
agement from your OffIce. 

It is, Our urnett request to you Sir,K!ndly look 
nto the matter so that we could able to get slelter under your 

sympethetic consideration and favourable action. 

Awaitly your kind & favourable reply. 

Yours faithfully 

.4. 
5 • 

, 

IN, 
*' 
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IN THE' CENTRAL A. 	ISTRATIVETRIi3UNAL, 

GUv'AHATl BENCH T G1UAHAT I; 	 I 
IN THE MATTER OF 

	

• 	 V.A. No. 141/95 	 . 	 S  

• 	 . 	 S.K. Das 

	

• 	 -Versus- 	 .1 

Union of I..dia and others. 

-And- 

• 	. 	 . IN THE MATTER OF : 

• 	 . 	 .'ritten .Stateuents submitted by the . 

Re3ponde1ts Nos. 1,2 & 3. 	
. 	 S 

• 	 . 

WRITTEN $ATEILNTS  

The humble Respondents sibmit their 

written statements as foüows :- 	•• 

	

• 	 S 	

S 	
•1• 

S 	

S 

1. 	That with regard to statements made in paragraphs 	• . S 

1 9 2 & 3'of tL'ie application, the Respondents have no com;nent. 

	

.24 	 That with regard to statements made in paragraphs. 

4.1 to 4.3 of the application, the lesondents be to state 

that they have no cqmments on them, the saie being matters 

of record. 

	

3.1 	. That with regard to statements made in paragraph  

4.4 of the application, the Respondents beg to state that 

±heapp1icants are engaged for work 'ihich is casual or 

p/2 

	

S 	 • 	 .5* 	 5 	 S  

S 	 • 	 S 	 S.- - 

'S 	 • 	 • 	 • 	 S 	 S 	 • 	 S. 	 • 
S 	

S 	
• 	 S 

5 5 	 • 	 S 	
• 	 S 	 • 	

S 	 S 	 -. 	 • 	

• 	

•; 	 •: 	 • . 	

5 	
5. 
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easonal in nature and for which regular post cannot be 

created. The engagement or disengagement of casual labourers 

depend,s upon the work load in the office. When the work- 

load in the office comes to the normal, the casual labourers 

are disengaged. Applicant too was engaged due to sudden 

increase of work in the office. Regarding statements made 

fin paragraphs 4.4(a) to 4.4.(d-1) the Respondents have no 

comments an them, the same being matters of record. 

That with regard to statements made in paragraph 

4,5 of the application, the Respondents beg to state that 

they have no comments on them, the same being matters of,  

record, 

That with regard to statementsmade in paragraph 

4A and 4.7 of the application, the Respondents beg to 

state that In persuance of judgment of Principal Bench, 

CAT dtd. 16.2.90 in the case of Sh. Raj Kumar and others 

—Vs.- UOI, Dppartment of Personnel and Training had formulated 

a scheme of grant of temporary status and regularisation of 

casual workers vide its O.M. No. 5101612/90.-Estt. (c) dt. 

10.993. This Scheme vias circulated to all RPOs/Pos for 

compliance. To confer temporary status upon casual labourers, 

PO,, Guwahati issued order No. Pass/Gau/37/88 dt. 10,5,94 and 

conferred all those benifits upon casual labourers for which 

they were entitled as per the scheme. When the Department 

of Personnel and Training had notified this scheme dt. 

10.9.93, the cOndition of engagement through Employment, 

Exchange was not specifically mentioned because it was an 

implied condtU.on. This condition of engagement through 

Employment Exchange had become implied in the sense that 
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DOPT.had formed a policythat casual labourers should be 

engaged only through Employment Exchange and not otherwise. 

However, to remove any doubts, DOPT issued 0.M4 No.49014/2/3 

-Estt. 	(c) dt. 12.7.94 clarifying that engagement through 

Employment Exchange is a . mandatory pre-condition for confer- 

ment of temporary status. 

The order issued by P0, Guwahati confering temporayy 

status upon all the casual labourers was to be withdrawn in 

order to rectify the mistake and, therefore, P0 Guwahati 

issued order No 0  Pass/Gau/37/88 dt. 9.3.95 withdrawing the 

temporary status so conferred because the casual labourers 

were' not engaged through Employment Exchange. Thus, the order 

di. 9.3.95 is absoutely in conformity with the rules and 

regulation of Govt. of India. 

That with regard to statements made In paragrarh 

4.8 of the application, the Respondents have no comments 

on them, the same being matters of record. 

That with regard to statements made in paragraphs 

4.9 of the application, the Respondents beg to state that 

it is quite natural that every employee efter joining in 

the post casual post expectS regularisation in the services 

but when the. applicant is not eligible for regularisation 

the individual gets disappointmefltbY refusal by the 

Authority he being not eligible for regularisation. In the 

instant case also the same is applicable on the facts that 

the applicant is not covered by the Central Govt. Scheme for 

regularisation of the service not to speak of temporary 

status. The applicant was not entitled for granting temporary 

•. .4... 

	

-.-.---- 	.- 	.- 	 t: 
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status but through mistake the applicant was granted 

temporary status but subsequently when detected the 

temporary status given to the applicant was withdrawn by 

the competent authority as te applicant was not engaged 

through Employment Exchange which is mandatory as per Central 

Govt. Scheme. 

Annexure- R(1) is the photocopy of Central Govt0 

Scheme forwarded by the Director, Govt. of India, 

Ministry of Personnel & Training, New Delhi vide 

No. 51016/2/90 Estt (c) dtd. 10.9.93. 

Anriexure-R(2) is the photocopy of letter No. 

9O14/2/93Estt. (c) 	dtd. 127  1994. 

8, That with regard to statements made in paragraph 

4.10 of the application, the Respondents beg to state that 

Inview of dis-engagernent notice dtd0 30.6.95 the question 

of consideration of applicant's representationdoes not 

( 

arise. 

 That with regard to statements made in paragraph 

4.11 	of the appljcation, the Respondents beg to state that 

the same is not •correct and hence denied invlew of the 

fact that the applicant submitted his representation on 

6.7.95 while' termination notice was given to the applicant 

on 30.6.95.. 

That with regard to statements made in paragraph 

4.12 of the application, the Respondents beg to state that 

the same is not correct and hence denied. The terminatiOn 

notice Is neither illegal nor invalid inview of the facts 

that the 'applicant is not eligible for regularisation of 

service and granting Temporary status under the Central Govt. 

Scheme. 



H 
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11. 	That with regard to statements made in paragraph 

5 of the application, regarding Grounds for relief with. 

legal provisions, the Respondents beg to state that none of 

the grounds is maintainable in law as well as in facts and 

as such the application is liable to be dismissed. 

	

12. 	That with regard to statements made in paragraphs 

6 and 7 of the application, the Respondethts have no comments 

on them. 

	

13. 	That with regard to statements made in paragraph 

8, regarding Reliefs sought for, the Respondents beg to 

state that the applicant IS notentitled to any of the 

reliefs sought for and as, such the application is liable 

to be dismissed. 

	

14. 	That with regard to statements made in paragraph 

9 of the application, regarding Interim Order prayed for, 

the Respondents beg to state that inview of the facts and 

circumstances narrated above the Interim order granted to 

the applicant by the Hon'ble Tribunal is liable to be 

vacated.fortwjth. 

	

15. 	That with regard to statements made in paragraphs 

10 to 12 of the app.lIcation, the Respondents have no comments 

on them. 

	

16. 	That the Respondents submit that the application 

is devoid of merit and as such the application is liable to 

be dismissed. 

, 
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V'erif Ic at io n- 

I, Shri S.N. Goswami, Regional Passport Officer, 

Rani Bagan, Basistha Road, Guwahati-28 do hereby solemnly 

declare that, the statements made above are true to my 

knowledge,belie.f and Information. 

And I sign this' verification on this -th 

day of Septembet,1995 at Guwahati. 

qi.,!. it4Pft N. Ocew** 

,mErV/OUWAøAI' 

f 
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No0 	 (C) 
Govornmont or 1ridi 

Ministry er I)argorinol l  P.G. ond pon1Ofl3 

Dep@rtfnonb of r000nnel & Trnininy 

Now Delhi, thoOth 5oi199 

OFFICE - 	 !M E M ORANDUM 
e 	 ' 

3LJbJC t I Lran t 01 	9mpor3ry 11U9 snid. rqtJlar19ati(Jfl 

or Caoua.L wOrl(urs— formulation of B ocliomo in 	 ' 

pursuanco ol tho CAT, principal 1onch, Now 	 ' 

	

Delhi, judgmoritrdtod 16th Fob 1990 In thu Ct300 	
I 

of Shri flaj Kemal&Othara Vs. IJQJ., 

r(1 I ijuidülinos in the rriattor of' rocLuitulont ol poIt)on3 a 11l 
 

(JJ Lly—uage basis in CentraL Government ullires were LqSUOd 

vido this Departments U.N. No.9O1/2/86—E9tt(C) dated 7,6.00. 
The policy hee further been reviewed in th6 light of' the 	 I 

iudgomont pf the CM, Principal 9onch, Now plhi dolivored on 
62.9U in the writ petition riled by Shri Ij Kamol and others 

	

Union of Indl3 and it has'beon decided ht while the 	
4( 

UXi3tiflg quidolines contained in U.N. dated 1.6.00 may c0nLir1Uel U 

0 bu lollowod, the grunt ol' temporary s ta tug to the cUnl 

t.fflP 0 y0US1 who are presently employed and hvo rendered ono yeni 
(f 	0iiL1flUQU5 ourvice in Control GoVorflmoflt offtcos othor then' 
LwPortment of Telecom, Posts and 1  Railuay'i rnnv be flQUUPd by 

LIio scheme as Appfld3 	 0 

' I  

. Ilinistry or Finance etc. arerqUt0d to brinq the scheme 
to the notice of appointIng authorities undnr their 
uominitrati ye control end ensure that reClUttfllOflt Of' cul 	 I' 

omployua is done in occordence with the gui(ielines contni nd 

in U.N. dated 7,6, 08, Caves of negligence ghould be viewed 
seriously and brought to the notice of appropriete authorIties 
for taking prornpt nid 5Uitble action. 	

0 	 •'• 

	

- 	 - 	 •- 	

,. 	y' 	 . 	
,:'::: 

- 	 fl 	 -.-. 	 ... 	 - 	 -• 	
.. 

...... 	 .. , it , II 	 .-. 

I 	 Y.G. Parencie) 	 I  
'Dirctor 	 . 	. . 

	

. 	 . 	 . 	
•0 	

. 	 ''.;( t'. 1 . 0 
 

AiLNn13triesfDap8rtmeflt5/Off1Ce5 or the GoernmOnt 

of lndia, ao per the otondLd list. 	 I  

1 opy.tO: . (I) All attached and --ubordinato of'1icoo of" 
- 	

- 	(1) 1inistryofPrs0nflei, PG and Pensions 

(ii Ministry of Home 1\Ifairs 

(2) ftll officers and soctions in tile- MHR and 	 . 

Ministry- or personnel, PG and pensiOns. 

- 	 j.G. Parando) 
Director  

Alt 

V 	. 	 . 
• 	 - 	0 0 • 

øP 	. 
10 113 
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APPUDiX 	. . 	•: •.t•j 	. • 

! 	\ 	
t 	•1 	• •.. 	 • 	\ 	. 	 I ' 	 . . 	• 	

;,. 	,: Dpa r 	nt 
or Poronno1 l flroining,! Cau1 Labourn r 

and RqaUlarlt 
?, 	 : 	' 	 •. 	. 	

. it 	
This 3chon)e. shall bo cülle& Caaual Lbourr 

	(Grnnt or Tempor ary  S t
atus and Ro9uiuriton)  or lndi 	1993 	 5chom or Goverrynont 

	

. 	
. 	 .1 	•.. 

r Thia soheme will coma Into t forcu sw.o.f,1.9.J9 93.i ' 
- 	 . 	 I  

This sohemo is 
of the flinistrio5/0eporonts o 	

Goverfinlant or IflCiifl'fld thai r ul cchod andujJordjtte orr1co9, on thdatE) J0 	IOSUO'O r. th'i' Crdors, 	t It 	
nOtbQNljcabl0 to caauol 'Jon er, 	CIJI Doportmntor Tel 8 communjcatio 	nd 0opflrttncnt'of''' P' ()

sta who alroady hove their own schemos. it. ,  

Tampora 	tabua 	 Irzi 4 

i) TompoLory 	 wou 	be conrorredon nhl b cnsual 	I  labourere, uho are in 	Ploympnt on' th 'ddt oI" 	 I i  

Issue o r th.t sL D.M.and)tjo have rendorodt . 	contju 
ear, whic moan3 that lt)oy must have eeJ 	ongaged lora pEriodboUetJiu7t 	I 240 daya ( 06 deyg In the caseororrjcea: . ob 	j)' 

	

wael 	. 	 l 	

I 	I 	 p  

 

Such conrormont of' t'9tnTnrnryg1.at6 would be 	 . 	 ... 
ithot rof'aranc9 to tho ..croat!an/avoilabiItt y  1  of regular\grop 'o' PUStO 	

- 

	

. 	

''1 	. 	 •• • iii)Confoment .,Qr 	 StatUO on u Casual; labourpr : f would not invo) 9  ay chang( in 	s dutj63 and roc3pons1biI)Li5I The ongaqernerit till! b 	Ofi 	 II ' 	
I 

	

- 	 - 	 - 	 . . 	. 	
. ........... 

	

on neocJbin 6 	He 'nay ho doployad anywhej 	 n tho roci ul trnont 
 

availability. Of work. 

iv) Such caBUal labourer5 who acquire temporary status 
 ......willnot however be b ou ht on tO.th. ormanont  establishment unless they 

era solctd through 	. 	.. 

.2 
ragulLjr 8010 ctio n process ror, Group''O' posts, 

Temporary ettua LiQUid afltitle.th8 ce 8 ualjboursro €o 

	

Lho following bonefits_ 
, 	 I 

1) 	
Wages at daily rotea'ithrorca to. thomiIrnum 

' of' the pay 	clo Cor 	corrocpohdjng regular •.; 	.2 

GroLQffiCiol including o, HRA and 'CCA. .1 

ii)8enefjt5 of' ' jncromante at 
to a, GroUP0einp1yoo 

would._bO.tkoi.jnboaount roa1cUIotInQ 1  
c5T 	 stibloct to performance or wiLy fOr t1t 

in admjnjetratjv0 Oijce(3 
Ob5ervj()g5 	 ~safl  wuok) 119. the year From the dao of canrormant ofternporLy status.. _  

1li)Lrjov untitlemant wilibe on pro-rate basia at the rr3tj Of' 	
OF work, casual

eve  
or any other kind or ljav, 9 XCoP 'EE?1ty leave, till not be a dmissible They will also be allo we d 

1' 

t.. 



;:... 	 . TI 	 •.. 	
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